CENTRAL ADMINISTIRATIVE TRIBUNAL ALLAHABAD BENCH

ALLAHABAD
U.A Nos 634/92
Arun Kumar Tripathiesees sesassenpplicant
Wersus
Union of India and others, | esesessRBspondents,

Hon'ble Mr, Justice S5.K.Dhaon, V.C.
Hon'ble Mr. K.Ghayya,, A.M,

( By Hon'ble Mr, Justice 5.X.Ohaon, V.C.)

Cn 12th May, 1992 this Tribunal directed the
responcdents to show czuse within 4 weeks as to why
this applic:ztion may not be =dmitted. The office
reports that notiece w28 given to ari N.B,.ingh,
senior standing coursel, but no reply has been
filed.

2. Gn 19.5,32 this Tribunal declined to grant
any interim relief as it felt that this applieation
should be finally dispused of. Today neither

5ri N.B.oingh has ap-eared nor any counter affidavit
has been filed. Under the circumstances, we have

no option but to proceed with the hearing of this
application, _

3. In the absence of any counter affiddavit

the avermenis made in this applicztion are to be trrated
as corrects In para 12 of the applicetion it is
averred; the post on yhich the applicant uas work ing
is a permaant one sndthe same is still in existence.
Juniors to the applicant nemely Sri Jai Fal aingh,
EDMP Naila Rasoolabad and Chandra Shaikher, EDMP,
Jhinjhar ete. who had been aprointed after the
aprlicant have been retained in service,

4, The impugned order has been rurportedly
passed under rule 6 of the Extra Departmental

Agant Concuet Rules 1964, It provides that the
service of &n employee who has not rendered

more than 3 years continuous service from the

date of his appointmeb, shall be liable to be
terminated 2t any time without any notice.
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continue, ue ses No reason as to why the applicant
has been removed from service, The impugned order,
thercfole, is not sustaingble.

6o The applicmtion is allowed., The impugned
order is qupshed,
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Dated: Allah;bad
June 29th, 1992
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